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IM TUE CRNTRAL ADMINISTEATIVE TRIDRUMAL JALDTE 2EMOH
~ JAIP U R
OF Minl.42 /54 Date >f cwrders 12.12.19¢5

(oA 180/92)

Devi Singh : Petitiomer
VS .

Shri £ .2.Matnar and ansther : Rezpondents

S .Jas Raj, counsel for the getitionsr
Ivlr.li*-:nish thandari, counzel for the respondents

HCOM ' BIE SHRI 0.0 . HoRMA, MENSEER (ADMIMISTRATIVE)
HON' 210 SHPI FATTANT PRAFASH, MEMPRE (JUDIZIAL)

(EER HOH'BLE SHRT .6 ,.SHARMA, MEMAER (ADMINISTRATIVE)
In this contempt peticion £iled in O3 119.130,/92

the =i iticnzr hzs stated that the raspondents chcoull bhe
sanizhed for noct econplying with the dirsstions of the
Trivanal in the 20dzr gassed on 27.7.1923 yhezreby the
were directzd o pay interasst on waricus arcants of

penzionary Wensfits Jue to the applicant,payment of
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which was Jde

2. We have hezard the lzzrned osuansel for thé part ies
and hawve gone through the reacrds including the reply £ileld

by the respondentsa.
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Jdirectisnsg of thae Tribtunsl ware £or payment
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of interest on Pension, Leave Encashment and DIORG. T
espondenis have maintained that they have paid interest
vz Airested by the Tridhunal on these amounts. The leamed

couansel for the petitioner has howewsr ztatzd that the

irestion of the Tribunal was alzc for payrent of interest
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on delayed payment of commuted valie of the penzion

ag is :g;azzent from gavra 1 of thetribungl's srder
vherelin the natare of paymint on whizh intsrest was

due haz been dzearikbed az 'DORG/Cerrmatatish valuet.
The lzarnsd zounsel £or the respondents hwaver stated
that the.d irections ~of the Tribunalwere oontainzd in
the ooncluding :aragnuph wherein interest was ordered
to e pald only on Fension, Leave Encachment and

DCe5 and not on any cther amouht znd thezfe Jirections
have men somplizd with ‘1:.' the respondentz . The

learned =ounsel £ the petiticner zrgued that the

order <f the Tribtunal has to ke czad as 2 wvhole anid
it is nag merely that the conzliding Airections have

o e congidered for seeing whither the crdsr of the
Trilunal has meen complizd with or naskt . He zdded that
in case the Jdirection regarding payment of interest
on the commated value of pension remained to be
cencluding partion
added in the 7/ of the crder, he may ' permitted
to move an application for review of the pritanal’'s
for - o
ordsr/geeking permiszion £o have the direstion regarding

payment of interest on commuied walue of pensicn £ be

included therein.
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4. We are of th:s view that specific dlrections

cf the Privunal were regarding pavment of interest
ocn penz2ion, leave en\:aShment and DTRS b--:mly and nothing
elce., If Intarest iz payable only on these zmsunts
then there is no dispate regarding the gquantuam of

interz3t paid to the petitioner. From the mere

rent ion in paragraph 1 9f£ the natare of payments made
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tothes applicant, it cannot e inferred that there was
a Airectizn from the Trivanal that interest should also
be faid on the comnmuted value of the pension. At this
late stage, there is no susstion of the applicant
filing a review application seeling amenlnent of

the coder of the Trivinal passed in the CA.

5. Since order <f tha Tribunal has hee
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complied with, this contermgt has becoms infructuous
and is therefore Adismissed. The not ices izsued are

Aischarged.
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(RETTAN PRATR ...H) ( C.F.oHA pNA )
MEMEER (J) MEMER (A)



